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IN THE CE NTRAL ADMINIS”RALIVu TRIBUNAL
‘ CALCDTTA BENCH

 OA 1051 of 1997 - E

Present : Hon'ble Mr, Nityananda Prusty, Judicial Member

Hon'ble Mr. N.D. Dayal, Administrative Membe

S.N.Mishra & 21 Others

r

ess Applicants

—VS-

1) Union of India through the General

Manager, S.E. Railway, Garden Reach,

Calcutta=-43, -

2) The Divisional Rly.,.Managér, S.E.

Railway, Adra, West Bengal.

- o  wees. Respondents
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For the Applicanﬁs’ H Mmyg .thﬁterjee, Ceunsel

For the Respondents @ "Mr. Se- Chowdhury, ‘Counsel

ORDER

. MR. NITYANANDA PRUSTY, JM

The appllCantg, Who are presently workingas Kha

Date of_Order s 31-

05=-2004

lagis in

the S.E. Rallway under the DlVlSlonal Railway Manager, in the

Carrlage and Wagon Department at Jdmadoba under the control of

Adra Division of S.Z. RallWay, have filed the present ap

for the following reliefs s-

plication

a) The applLCants pray for permission to file this case
JOlntly as the relief claimed is the same and agalnst

the game resnopdents, to avoxd multlpllcuty

' " as desired by the Courts and the Tribunals.
b) A direction upon the respondents to at once
applicants at par with the employees junior
per Annexure-a to the OA with retrospective

of cases

bring the

to them as

effect.
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c) A direction upon the'nespondents to further grant
them promotion as that of their,oontemporarities
as stated in para 4.5 of this petition since they
have been deprived of their right of proﬁotioo for
no fault of theirs or in the alternatlve, s end them
to other departmenthithgthalr senlorlty where the
‘avenue of promotion is there as done in tne cases

. of steam Loco Staff to which equal treatﬁent they
- are entitled‘to being in the- same Govt. Cepartment,
N . . g | |
d) a direction upon the respondents not to make them
s ‘work at HATIA when sent there to work under their
juniors' ordcreand directions who are there vide
Annexure-A.
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@) All costs of this casé ard/or any other relief or
reliefs as deemed fit by the Tribunal in the ends.
of justice. - ' ‘

20 - Mr. Chatterjec, Ld. Counsel for thezéééﬁibants submits that
even'though‘the applicants had worked for gquite a number of years

in their respective posts,till‘daﬁe they have not been given any

o m——— T

| L promotioniges has been given to their cbunterparts working in othex
départments. As regards this the applicants also made e number oOf.
representations dated 28.11.95, 26,12.95 and 19.9.96 (Annexures-A/i,
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a/2 and A/3). Id. Counsel submits that till dat: the respondent ale

thorities have not considered ‘the above rep;esentatlons filed by the

e
rr\v‘

aple.Cants nor intimated anything.as ;:egards ﬁnose mpﬁf nmi:.ions toithe
applicants. Mr. Chatterjee, 1d, Co&egel f&fiher submlts that at thls
stage if,this Oeds 1is dlsposed of dlrectlng the.resgondents,‘more
T : particularly the respondent No.2 to consider the above representations
"~ filed by the applicants treating this Oehs & 2@ oart thereof and dis-

pose of the same by passing a reasoned and speaklng order within a

stloulated perlod the aopl;cants shall be fully oaulsfled

3. Mr. “honhurJ, Lé. counsel for the respondents submits that
R . the re5pondents have not recelved the above representatlons made by
the aopllcants and in oaragreoh 11 of the reply they have eategorlw

callv stated that the above representations haw»\yever_,heen recelved
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by them. Mr. Chatterjee, Ld. Counsel for the applicants submits . §¥

" that since all the re presenoatlons have beenenclosed alongwith the
O.A., the respondent authorities may;be directed to‘consider the

vaboVe reoresentations filed alongwith this O.A. treating this Q.A.

as a part thereof. Wr.. hOWdhury, 1d. COungel for the re sp ondent
submltg that since the rmbresontatlons have already been enclosed
alongwith uhls Oeley as a part thereof the same can be considered

and d isposed of.

4, Considering the submissions made by the Id. Counsel for

poth the parties, the respondent authorities, more particularly,

" the respondent No.2 is directed to conéider'the representations

the apolLCantc dated 28.11.95, 26 12.95 and 19.9.96 filed by the

C:}\__

ap llCantS alongw1th thlo O.A., treathg this OA as a part thereof

m

and dlSDose of the same by oasnlng a reasoned and speaking order
w1th1n a neriod of threes months from the date of communibation of
ﬁhls order and communica their decision tO'the applicants through

applicant No.l within a period of two weeks from the date of passing

~

such order. -

- =
~V‘_ AN

@é\. - -' . — i L
5. It is made clear thau\Je hav%“ﬁmeithar<ﬁgone into e
| h ) V e “\_ g i’;.
¥R§ ¥3gs nor observed anythlng on the merits of the case.
v ¥ ' :
6. " The O.A. is accordlqgly dlsposed ofnv1th the above obeer«

VatiOn/oirectlon. However, thero ‘shall be no order as to costs.

1Member{A) o _ ) | Member (J)




